"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
. \3 (4
; ORIGINAL _APPLICATION N8 - /97

BATE_.OF ORDER___: _ 01-10=1987,

Betuween i~ .
1. G.Thiruéathi Reddy

2._9;5amp§tn Reddy

3. A.Krighna Murthy

ess Applicanta
And

1. Nuclesr Fuel Complex,
Department of Atomic Energy,
ECIL Past, Hsdetabad-SOU.ﬂﬁz.
Ranga Reddy District, _
rep. by its Agsitant Personnel Officer.

2, The Oistrict Employment officer
Ranga Reddy District Employment Exchange,
Srinagar Colony, Punjagutta, Hyderabad,

see Respoﬂdenté

Counsal for the Applicents ¢ Shri K.Nagesuara Reddy

Counsel for the Respondents 3 Shri V.Rajeshuar Rao for R-1
Shri P.Naveen Rgofor R-2,

- - -

CORAN:
THE HON’BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JAl PARAMESHUAR .: MEMBER .(2)

(Order per Hon'ble Shri R.Rangerajang Member (A) ).
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.{Order per Hon'ble shri R.Rangerajan, Member (A) )i

Heard Sri K.Nageshwar Reddy, counsel for the applicants,
Sri b.ﬁajeahuar Reo for Respondent No.! and Sri Phani Raj for Sri

P.Navesin Rao, counsel for Respondent No.2.

2. Admit, There ars 3 applicants in this O.A. and they are the
aspirants to the post of Junior Operator (Fitter trads) under
ﬁqspondant No.1. Respondent No.1 has issued notification to Respone

dant No.2 for sponsorship of the candidates from the Employment

: ﬁxchango. It ia stated that the names of the applicants were not

sponsored by Raspondint No.2, Relying oA the judgament of th; )
Supreme Court reported in.1996 (6) SCAL; 676 (Exciaat$dperinten-
dent, Malkapatnam, Kriahna Oistrict, AP, VUs. KBN Uisuesﬁaré Rao
& bthars). the learnsd counesl for the Qpplicﬁnt aubmits that ths

applicants should be considered for posting @ gainst that post.

earlier. In view of that,

3. We have disposad of similar cases

the foliowing direction is given :=

If the applicantssubmityg %;ghapplicét}on clear
7 days earlier to the date of @lection aither
‘written or viva-voice or both, then the case
of the applicants should also bs conajdered along
with thy candidates sponsorad by the smployment
exchengs provided Bhey Pulfills all the conditions
laid down Por appointment to that pest. If the
applicantg f’ai.lq_in t he election, the 0A stands
dismissed., In that case the respondants should
inform the Tribunal through their standing
counsel so as to confirm the dismissal order
of the 0.A. If the applicantsggbhuccassfﬁl
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and comés within the number to be appointed,

then k they should not ba appointed until.

furthar orders in this OA. CTwﬂ\\JL__—"””,,L%fl”

(R,RANGARAJAN)
(a)

(B45. J//Pﬂﬂm

_—Menber ()

v\

Datad'”&st October , 1997,

Qictated in Open Court.

avl/

Mamber

i

ﬁw l"m

Q’T\.OI.
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2.

YLKR

Cupy té!

‘_ ‘Obaof

-

The Asst, Perqonnal folcer, Dept. o? Atamic Energy,
ECIL FPost, Ramgarsddy Dlstrlct., Hydarabad.;, :

The District Employmant ur?;cer, Rangareddy Dlstrlct
Zmployment Exchange, Srlnagar bclony, Pungauutua
Hyderabad, o

One copy to quK.NaQ suara Raddy,AdUmcate CRT,dyderabad‘
One copy to Mr.V.Rajeswdra Rao,Add]. C,EAT,Hyderabad.
ne copy to Mr.R, Nauven nec,Addl ol C,CAT,Hyderabpd;'

Cne dupllcate COoOpY.
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CTHI HODUBLE SHRT RORANGARAJAN 1 M(A)

A ND

‘THE HON'BLZ SHRI B.5.JAT PARANMESHUAR

Mm (3)

'Datéd: ) 'l 10/%’%

" ORDER/JUDGMENT

e

MAJRA/C.AWNG,
) 1
1n

TR ICH H;} T |

Admitted and’ Interim Directions

Issued, |

Al Wad

Dispoged of with Oirections

i
s withdrown

Rof Default
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION NO. 1319/1997

DATE OF ORDER : 24.8.1998

BETWEEN :

G. Thirupathi Reddy

P. Sampath Reddf

A. Krishna Murthy Applicant(s).
AND v
1. Assistant Personnel Officer, ~

Nuclear Fuel Complex,

Department of Atomic Energy, .

ECIL Post, .
Hyderabad 500 062 Rangareddy Dist..

2. The Employment Officer,

' District Employment Exchange,
Government of Andhra Pradesh,.
Rangareddy District
Srinagar Colony, Punjagutta, -

Hyderabad. .;.Reépondents
Counsel for the Applicant - Shri K. Nageswara Reddy
Counsel for the Respondents - Shri V. Rajeswara Rao

Counsel for the State of A.P. - Shri P. Naveen Rao

CORAM :
The Hon'ble Justice Shri D.H. Nasir : Vice-Chairman
The Hon'ble Shri H. Rajendra Prasad : Membexr (A)

ORDER

[

‘(per Hon'ble Shri-H. Rajendra Prasad, Member (AY):




- A

Heard Shri K. Nageswara Reddy for the
Applicant(s), sm® Shri V. Rajeswara Rao on behalf of the

Respondents and Shri P. Naveen Rao on behalf of the

State of A.P.

T he orders passed by this Tribunal today in
'O.A. No. 987/96 shall be complied with in this O.A. as

well.

- A copy of the orders passed in O.A. No. 987/96
shall be kept on record of this file and also supplied

7
to the Respondents to facilitate further action.

J,———f'ic)jal‘ L
S

(H. RAJENDRA PRASAD) ' '(D.H. NASIR)

Member (A) VICE-CHAIRMAN

ot

otz
pne/

DICTATED IN OPEN COURT

DATED : 24.8.1998

e
v

«eejs/=

P




1. The Asst. Personnel Officer, Nuc'leaf-t,, Fuel Complex,

Dept.of Atomic Energy, KECIL Fosi, Hyderabad-62

Ranga Reddy Dist.

i

I

2. The Employment Officer, Dist.Bnployment Exchange,

Rangareddy Dist. State o
Srinsgar Colony, Funjagutta,

3, One copy to Mr.PsNaveen Rac, S

4. One copy to MK, V- {Q%@ﬂmﬁ —

.'E l ,FQ.P ™
Hyderadbad.

pl.Counsel £or A.?.Covt. CAT.Hyd,
' ROy .
Addl .CGSC. CrT.Hyd.

5. One copy to Mr. K~NC&Q‘-O—W~3C’W Mc& Advocate, CAT, Hyd.

6. One copy to HHRP.M(A) CaT.Hyd.
7. one copy to DR{A) CaT.Hyd.

8, Cnm snare CODYe

pvIn
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TYEED Y COMP AEBD ¥y 5

CHECKLD BY APDROVED %Y

I VHE CENTRAL ADMINISTRAETIVE TRL Tiiial
MYDERABAD BINCH . T YOERADAD

THE HON'BLE MR,JUSTICE D.H.NASTRsY
: - VICE~CHAT RIAN
AND =
. - L/—. .
T HOW'I LE MELHJEATELDRA T RASAD:M(4)

-

' ]
DATED: Wi-% ~1998,
‘ .}
. OR%%’JUDGE-*}E:JT
A ‘E"*f"'R c.ft- ;/C e 1eliCe
in j
Cohad0. \"?)\O\\o‘j
TQA NOe . - (N-P - )

Admitted ano Iﬂcerlm dlrectlouu
lLSued.

illovied, .

Disposed of with directions:

R — e
©lismissed. ‘ ,
Dismissed as withdrawni

Dicrissed for IEfault.:
Ordered/Rejected. i

No prder as Lo costs.

A C‘;’\\Q\b
é\tD 0 .

e A et
a Central Administratiys Tribuna) -
~ §iww | DESPATCH

11 SEP 1999
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The {ollowing direction is issueds

If the applicant had been permitted to appear

!

for the téstexemination/interview held on 7-9-98, or on any

subseguent date, in pursuance of the interim orders passcd by

this Tribunal on 3.9,1997, the results of the sald examination
chall be declared forthwith, and the merit-based selected

. |
candidate shall ‘e appointed now.  This is in keeping with the

judgment of Hon'ble Supreme Court in Excise Supdt. Malakapatnam,

Krishna Ast. #.FPe V. Kol N.visweshwarz Rao and others (1996) (5}
et 4of Personnel and

.

SCALE 676, as well as Govt.of Indis, Dej

RYERKFENY Training O.MW.NoO, 14824/2/96~E§tt,(D) dated 18-5-1998.,

~ 7

No costs

it

L

Thus, the OA is disposed of finally,
o

. |
o _ .
. S@y"-,-x

Eputy Registrar.
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N THE CENTRAL ADMINISTRATIVE SRIBUN 2L UYCERABLD BENCH AT IVDERABLD
M O,A.NO..987/96. |
Date ol Qrders 24-8=98.
Betweens$ B ' ‘ e

D.Raju Naidu. _ ‘
.o Applicant:'

and e
‘ . . v
1, The Livisional Railway Mahager, : )
SgE Rly, Waltalr ivision,
Visakhapatnamle.
2, The General Manager,
SE Rly, Garden ke&ach, CalcCutta.
3. Regional Buployment Officer, ’
Empiloyment Exchange,
Maharanipeta, Vicakhapatnam-2. . o
‘ B @
4, Union of India, I€D. Johs
the Secretary, Eailbhaman, - -
- New Delhi. ‘
5, The Railway Board, Rep.oy its - -
Chai rman, ‘
Raiibhavan, tlew peihi.
..  Regpondents.

Counsel for the ipplicants srri M.Xesava Rac,
Counsel for the Regpondentss Mr.C.V.Malla reddy, SC for Rlys.
Counsel for the State of A.P.L ghri P.lilaveen Rao,

COERAM:

THE HON' HLE SHKI JUSTICE Dllled ALST VI CE ~CHAT RMAN

ex)
1)

ﬂmx@Wamzmazﬂmmmmmammwmzr@ﬁﬁa@ﬂﬁ)

(0rder per lon'ble Shri H.pajendra prasad :Memberg Al
‘ teard Shri M,EEsafa ~ao for the applicant,
shri.C,V.Malla feddy for the Ppespondents and Shri P.Naveen Rao

i

for the Covi.of AP.(R-3is
The matter has been reconsigered on the Dasis of
the facte contained in the On as well as in the counter affidavits
.ol






